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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No- 1529/97

New'Delhi this the 11th day of December, 1998

HON"BLE SHRI R-K- AHOOJA, MEMBER A)

3h,. Nahar Singh
S/o Sh- Ram Sahay
r"/o Vill- Kastali
P-O- Pala, Distt- Aligarh
!JP.

(By Advocate Sh- A-f\ « Q I3hardv\ia3)

-vs-

1- Union of India

through the Director
A11 In d1a Radio
Akashwani Bhawan

San sad Ma rg- New De1h i

2- The Superintending Engineer
High F'ower Transmission
All India Radio

All igar h

fDv Advocate Sh. Mohd Arif ,j

APPLICANT

RESPONDENTS

ORDER CORAL)

'd!:.

The applicant who is working as Casual Labourer

with temporary status under the respondent's in High Power

Transmission j, Aligarh is agcirie'ved with the; action of the

respondents in not regularising himj
ever 1 ooking his claim-

-  / ^one of his juniorioy

2- Respondents in their reply have stated that

there were three vacancies available in which a large

number of casual labourers with temporary statu.s including

the applicant wiere considered- On the bas>is o1 hat

a,pplica.nt could not be recommended for

after due considerati

sgu larisat ion

(iv



- Z '

The parson alleged to be ^unibr^ to trie

applicant who has been regularised has not been impleaded

■as a party„ In any case the applicant's case has been
considered- There is some doubt as to whether he was not

recommended on merit or because ot lacK ot sufficienx..

vacancies,.

5,. In the facts and circumstances of this case I

consider it p>roper to dispC'Se of this Or-t W'lth a oii eci..lOii

that the applicant shall be considered for regularisation

as and when the next vacancy is available with the

respondent-s in the relevant category- No costs-
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